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R In this application the avplicant has approached

thié Tribunal under séction 19 of the Central Administrative,

;{Tribunal Act 1985, The applicant who is an Auditor in
tﬁg;0ffiée of Suprintendent Lpcal Audit Office, Armed
ForgéiMédical Supnly Depoft (s.L.A, ARiSD), Lucknow; hés

'"»prayed for quashing of‘thé ordéé dated 9.11.95 @assed

by Controller Defence'Accounts; Lucknow ( who is respondent

“No. 3 ) treating the period from the 19,7,90 to 10,8.90 1

¥, . as 'Dies-non' without pay and allowances.

*

2, ~ The respondents in their Counter affidavit .

. ‘ .
high security Defence Formation and for .security reasons?

have interiia contended that A.F.M,S.D., Lucknow is a

.é,Reﬁister is maintained and after location of the office

" of the S.L.A., inside A.F.M.S.D.:ﬁm@xinstructions were
issued on 26,6.90 that the membergof office of S.L.A.

\; 3 ' Ha&e to éompiy the seéurity requirements and have to sign'

. .‘”bh'the security register. It is also asserted that on
19,7490 uhxxxthe members of the S.L.A, refused -to sign

and in concertd manner
the securlty register X ﬁllful]y/stonped attendlnc

\..
§ -
the office from that date . It is furtHer stated that

after his explan“tlon was called-for én 20.7.90, the
to obtain .

aonlicant has managed the medical certificate dated
ke

?4.7.90 subsequently to cover—ué his absence, and h




-
-,

;" General of Defence Accounts, New Delhi (respondent No. 2)

- @re issued in the matter to the respondents to.decide t

N
/illl

- e

put the date 21.7.90'below his signature on the medichik
certificate, The applicant on the other hand asSerts that

he was well present in thP offlee on 19 7 90 and 20 7.90

and had been on leave on 2 e 790 £to 10.8.90 on Medlcal

/

grounds. It is also asserted that there was no security

register.priér to 19.11,90 .

3e We have carefully considered the records of the

case and the arguments of the learned counsel for the -

‘parties;

4, It is noticed that in para 6 (c) of the O,A,
the applicant has reférred to his representatlon dated
"20,11,90 addressed to Controller Defence Accounts, Lucknow

(who-is respondent No, 3) and his representation dated
4- D
8.12,90 addressed to respondent No., 2 and he has also

attached copies of the representations as Amexures A-7
& A-8 to his petition, Neither in their Counter affidavit
nor during the course of hearing the recelpt of these

representations has been denied by the respondents. It is

~ has not exhausted the alternative remedy available to himN_

only mentloned in the Counter affidavit that the apollcany‘

I is noticed that the applicant has approached this Tribunal

r

on 27.12.90-while the representation to the Controller = .

was submitted only on 8;12.90, thus, allowing the reSponden£

insufficient time to take a decision in the matter which ,}i
is against the spirit of Section 20 of the Administrative A=
TfibunalpAct,

5 - In view of the foregoing we are of the view

that it would meet the ends of justice if suitable direc;f

representation .of the applicant, We accordingly direjy

respondent No, 2 namely Controller General . . Defen/
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Accdunts, New Delhi to take. a decision on the representatior
of the applicant dated 8.12.90 byiﬁéahs of a spéaking orders
For: this purpose he may .obtain a fresh c0p§iof the
representation dafed 8,i2.9b from the appliéant§if‘the

one submitted earliér -is not readily traceable in his
office. ﬁurther respondent Ng, 2 is directed to take a
decision on the representation by means of a épeaking order
within a periqﬁ of 2 months-from the.daterof its receipt.
If the applican; is still aggrieved by the decision of
respoﬁdent No. 2 he wiil‘be free to gpproach this Trilunal

§
again by means of a fresh Original Application.

6e - In the facts and circumstances of the case

there will be ng.order as to costs.
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